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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 985/2019 

With 

Original Application No. 986/2019 

With 

Original Application No. 528/2023 

 

IN THE MATTER OF: 

 

In Re: Water Pollution by Tanneries at Jajmau Kanpur Uttar Pradesh 

With 

In Re: Water Pollution at Rania Kanpur Dehat & Rakhi Mandi Kanpur 

Nagar Uttar Pradesh 

With 

News report published in Dainik Jagran dated 14.08.2023 “highlights a 

growing concern regarding industrial pollution in the Godhrauli village 

 

STATUS REPORT ON BEHALF OF CHIEF ENGINEER, RAMGANGA, 

KANPUR-UTTAR PRADESH ALONG WITH THE SUPPORTING 

AFFIDAVIT.  

 

MOST RESPECTFULLY SHOW. 

 

1. That That the Hon’ble National Green Tribunal, vide its order dated 27 May 

2025 in O.A. No. 985/2019, instructed the State authorities to complete—
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within a three-month window—the River Rejuvenation Plan for the Sengar, 

Non and Pandu rivers, specifically requiring that (i) the flood-plain zoning 

and ecological-flow assessment for all three rivers be finalised, (ii) the Flood-

Plain Zoning of the Pandu in Kanpur Nagar be concluded, and (iii) the 

comprehensive rejuvenation plan for Kanpur Dehat be prepared, each within 

the same period; hence this status report is being filed in compliance. 

 

2. That earlier, by order dated 30 January 2025, the Hon’ble Tribunal had 

required the State to frame an action plan with definite timelines for flood-

plain zoning (hereinafter FPZ) and ecological-flow (e-flow) determination for 

the aforesaid rivers; in compliance, this Department filed an affidavit on 24 

March 2025 enclosing an Action Plan including Time-Line as Annexure-1. 

 

3. That for delineating the flood-plain limits, an Inundation Map covering the 

entire catchments of the Sengar, Non and Pandu rivers has been obtained from 

the Flood Management Information & System Centre (FMISC), 

Lucknow. 

 
4. That a Topographical Sheet having a one-metre contour interval for the 

river corridors has been procured from the Uttar Pradesh Geospatial 

Directorate, Survey of India, Lucknow, providing the requisite elevation 

baseline for precise zoning. 

 
5. That to facilitate a fresh high-resolution survey, a KMZ file specifying the 

exact corridor to be covered was prepared jointly by FMISC, Lucknow and 

the National Institute of Hydrology (NIH), Roorkee, and the same has been 

placed on record. 

44344



 
6. That under Letter No. 315/Sinkmanka/NGT dated 20-03-2025 of the 

Executive Engineer, Irrigation Division, Kanpur Dehat, and Letter No. 

952/Ka-Pr-Nig-Na-Ka/NGT dated 21-03-2025 of the Executive Engineer, 

Kanpur Block, Lower Ganga Canal, the Survey of India has been formally 

requisitioned to execute a differential-GPS/Drone-LiDAR survey delivering 

one-metre contour data and a Digital Elevation Model of 0.50 metre 

accuracy. The Survey of India has indicated that the complete data set will be 

furnished by 30 September 2025. 

 
7. That immediately upon receipt of the new survey data, the NIH, Roorkee, 

together with the Central Water Commission, New Delhi, will integrate 

the same with existing hydrological and inundation records and will, by 30 

November 2025, submit an interim statement of geographic coordinates 

delineating the flood-plain zones and the preliminary e-flow computations. 

 
8. That the final authenticated FPZ maps as well as the definitive e-flow 

regime for every identifiable river reach shall be compiled, vetted and 

submitted on or before 31 January 2026, thereby fixing the conclusive date 

of completion required by the Hon’ble Tribunal. 

 
9. That it is respectfully clarified that physical river-revival works within the 

municipal and rural stretches of Kanpur District lie outside the statutory 

remit of the Irrigation & Water Resources Department and do not form part of 

the present compliance exercise, which is confined exclusively to FPZ and e-

flow determination. 
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10. That the foregoing chronology and deadlines faithfully reflect the 

commitments earlier set out in Annexure-1 and satisfy the mandate contained 

in paragraphs 13 of the orders dated 30 January 2025 and 27 May 2025; 

periodic progress will be placed on record as and when each milestone is 

reached. 

 
11. That the undersigned most respectfully submits this report for the kind perusal 

of the Hon’ble Tribunal and undertakes to ensure strict adherence to the 

schedule hereinabove indicated. 

 

Through 

      
Date: 26.06.2025                        

Place: New Delhi 

PRIYANKA SWAMI 

STANDING COUNSEL FOR STATE, UTTAR PRADESH 
F-13, JANGPURA, NEW DELHI 110014 
    E-mail:advpriyankaswami@gmail.com 
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With 

News report published in Dainik Jagran dated 14.08.2023  highlights a growing 
concern regarding industrial pollution in the Godhrauli village 

AFFIDAVIT 

1, Rajendra Kumar Jain, aged about $9 years S/o L.C.Jain is presently posted as 

Chief Engineer, Ramganga,Kanpur, UP. 

1. That I am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit before this Tribunal. 
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2. That the accompanying Report has been drafted by our counsel upon mny 

instructions. 

3. That the contents of the accompanying Report are true and correct, and the 

knowledge has been derived from official records and nothing material has 
been concealed therefrom. 

VERIFICATION 

Verified on solemn affirmation at 

therefrom. 

2025, that the contents of the foregoing affidavit are true and correct to the best of 

my knowledge and no part of it is false and nothing material has been concealed 

Kamu 
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tdentified Sri 
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2.  ANNEXURE-1. 

Copies of Letter No. 227/M.A. (J.S.) Anim-1/Anik-3, dated 

21.03.2025 
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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

Original Application No. 985/2019 

With 

Original Application No. 986/2019 

With 

Original Application No. 528/2023 

 

IN THE MATTER OF: 

 

In Re: Water Pollution by Tanneries at Jajmau Kanpur Uttar Pradesh 

With 

In Re: Water Pollution at Rania Kanpur Dehat & Rakhi Mandi Kanpur 

Nagar Uttar Pradesh 

With 

News report published in Dainik Jagran dated 14.08.2023 “highlights a 

growing concern regarding industrial pollution in the Godhrauli village 

 

COMPLIANCE REPORT ON BEHALF OF CHIEF ENGINEER, 

RAMGANGA, KANPUR-UTTAR PRADESH ALONG WITH THE 

SUPPORTING AFFIDAVIT.  

MOST RESPECTFULLY SHOWTH 

1. This compliance report is respectfully submitted in response to the Hon'ble National 

Green Tribunal's order dated 07.03.2025 in OA No.-985/2019 concerning water 

pollution by Tanneries at Jajmau, Kanpur, wherein concerns were raised over the 

failure to submit the required progress report and detailed action plan for flood plain 

zoning and the determination of e-flows of the Sengar, Non, and Pandu rivers, as 
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mandated in the order dated 30.01.2025. It was noted that no satisfactory explanation 

had been provided for the deficiencies, and the request for an extension was deemed 

inadequate. In compliance with the Tribunal’s directives, the following submissions 

provide a comprehensive action plan—including acquisition of an inundation map, 

topographical data, and DEM-related documents, as well as a clear timeline for the 

interim report (by November 2025) and final report (by January 2026)—thereby 

addressing the deficiencies noted in the order.The relevant excerpt of the order are 

as follows: 

1. Vide order dated 30.01.2025, this Tribunal observed that certain 

suggestions have been made by the learned Amicus Curiea and in respect 

to the recommendations/suggestions No. 2, 4, 6, 8, 9, 13, 14, 15, 16 and 

17, the State Government shown its agreement with the timelines 

suggested by the learned Amicus Curiea but no progress report as 

directed by Tribunal has been filed till date. In respect of other aspects 

of compliance in respect of the suggestion and the timeline, again no 

reply has been filed.  

2. Ms. Priyanka Swami learned Counsel appearing for the State has 

sought adjournment on the ground that the Secretary, Environment has 

instructed her to seek four weeks further time to comply with the 

Tribunal’s order dated 30.01.2025 but despite our query could not inform 

as to why the time already granted was not sufficient to comply with the 

directions contained in the order dated 30.01.2025 and why such a long 

time of four weeks is further required. This kind of negligence on the part 

of the Secretary, Environment is neither appreciable nor can be accepted 

and we condemn it in the strongest terms. Let it be communicated to the 

Secretary,   Environment through Chief Secretary, State of UP.  

4
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3. Since no reply has come, we find no option but to grant as a last 

opportunity a further upto 18.03.2025 to comply with the Tribunal’s 

order dated 30.01.2025 failing which a payment of cost of Rs. 10000/- 

shall be made by Principal Secretary, Environment and if no reply is filed 

till 24.03.2025, he shall appear in person on the next date. 

 

2. The report is filed in compliance with the order dated 07.03.2025 passed by the 

Hon'ble National Green Tribunal in OA No.-985/2019 concerning water pollution by 

Tanneries at Jajmau, Kanpur, Uttar Pradesh versus the State of Uttar Pradesh & Ors. 

It refers to an earlier communication (Letter No. 227/M.A. (J.S.) Anim-1/Anik-3, 

dated 21.03.2025, a photocopy of which is enclosed as ANNEXURE-1) that 

provided a compliance report and an action plan with an associated timeline. 

3. In this correspondence, the department outlines the action plan for executing the work 

of flood plain zoning and for the determination of environmental flows (e-flows) for 

the Sengar, Non, and Pandu rivers in accordance with point no. 13 of the order dated 

30.01.2025. As stipulated in that order, a three-month period was allocated for 

completing these tasks, along with the submission of an action plan. 

4. That based on Letter No. 403/25-27-Sin-4-E-1775927 dated 22.03.2025 from Rama 

Kant Verma, Joint Secretary and Chief Engineer & Head of the Department, Irrigation 

and Water Resources Department, Uttar Pradesh, the department has provided its 

compliance report in response to the order dated 07.03.2025 passed by the Hon'ble 

National Green Tribunal in OA No. 985/2019 concerning water pollution by 

Tanneries at Jajmau, Kanpur, versus the State of Uttar Pradesh & Ors. The letter refers 

to an earlier correspondence (Letter No. 227/M.A. (J.S.) Anim-1/Anik-3, dated 

21.03.2025) in which a compliance report and action plan along with a timeline were 

initially made available. In compliance with the Tribunal’s directives—specifically 

5
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point no. 13 of the order dated 30.01.2025, which provided a three-month period for 

completion of the work of flood plain zoning and the determination of e-flows—the 

department has made the following progress in the case: 

a. An inundation map has been obtained from F.M.I.S.C. Lucknow for 

determining the flood plain zone of the three rivers in question. 

b. A topographical sheet with a 1-meter contour interval has been secured from 

the U.P. Geospatial Directorate, Indian Survey Department, Lucknow. 

c. To facilitate the creation of a Digital Elevation Model (DEM) with a 1-meter 

contour interval for the rivers, a KMZ file and the approximate area data have 

been obtained from F.M.I.S.C. Lucknow and the National Institute of 

Hydrology (N.I.H.) Roorkee. 

d. By attaching the above data, the Executive Engineer of the Irrigation 

Division, Kanpur Dehat (via letter no. 315/Sinkmanka/NGT dated 

20.03.2025) and the Kanpur Block Lower Ganga Canal, Kanpur (via letter 

no. 952/C.P.N.G.C./NGT dated 21.03.2025) have requested the Indian 

Survey Department to provide the DEM with a 1-meter contour interval. 

They have proposed a timeframe of six months—until September 2025—for 

the provision of the DEM for the three rivers. 

e. Following receipt of the DEM and other necessary documents by N.I.H. 

Roorkee, it is proposed to furnish an interim report containing the coordinates 

for the flood plain zone determination within two months (by November 

2025) and a final report after an additional two months (by January 2026). 

 

5. This detailed compliance report and action plan outline not only the progress achieved 

thus far but also set forth clear deadlines for subsequent deliverables. The approach 

ensures that the flood plain zoning and the determination of environmental flows for 
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the Sengar, Non, and Pandu rivers will be executed systematically and within the 

stipulated timelines, thereby addressing the deficiencies noted by the Tribunal. 

Through 

      
Date: 24.03.2025                        

Place: New Delhi 

PRIYANKA SWAMI 

STANDING COUNSEL FOR STATE, UTTAR PRADESH 

F-13, JANGPURA, NEW DELHI 110014 

                 E-mail:advpriyankaswami@gmail.com 
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In Re: Water Pollution by Tanneries at Jajmau Kanpur Uttar Pradesh 

With 

In Re: Water Pollution at Rania Kanpur Dehat & Rakhi Mandi Kanpur Nagar 
Utar Pradesh 

AFFIDAVIT 

News report published in Dainik Jagran dated 14.08.2023 "highlights a growing 
concern regarding industrial pollution in the Godhrauli village 

I, Rajendra Kumar Jain, aged about $9 years S/o L.C.Jain is presently posted as 

Chief Engineer, Ramganga,Kanpur, UP. 

1. ThatI am posted as stated above and well conversant with the facts of the 

present case and as such competent to swear this affidavit before this Tribunal. 

2. That the accompanying Report has been drafted by our counscl upon my 
instructions. 
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3. That the contents of the accompanying Report are true and correct, and the 

Onc 

knowledge has been derived from official records and nothing material has 

been concealed therefrom. 

VERIFICATION 

Verified on solemn affirm¡tion at 

therefrom. 
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